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“ S e r v ic e  C h a r g e s ”  t o  L o c a l  B o d ie s

*1271. S h ri S. C. Sam anta: WiU the
Minister of Finance be pleased to 
state:

(a) whether it is a fact that th e  
Central Government have decided to 
pay ‘service charges’ to the lo cal 
bodies for the properties of the U nion 
lying in the latter’s jurisdiction in 
spite of Clause (i) of Article 285 of 
the Constitution;

(b) if so, from which date these 
‘service charges* will be paid;

(c) the specific services for which 
payments will be made; and

(d) what sort of properties will be 
exempted from such ‘service charges’?

The Deputy Minister of Finance 
(Shri M. C. Shah): (a) Yes, Sir; but 
Government are advised that the pay
ment of such ‘Service Charges’ is not 
excluded by Clause (I) of Art. 285.

(b) to (d). A copy of a letter ad
dressed to State Governments on 10th 
May 1954 setting out the basis for this 
arrangement is laid on the Table. [See 
Appendix VIII, annexure No. 26.]

L o w e r - g r a d e  M ic a  o f  A n d h r a

*̂1278. Sh ri R am achandra R eddl: 
Will the Minister of N atu ral R esources 
and Scientific R esearch  be pleased to
state:

(a) whether a large stock of lower- 
grade mica of Andhra State is lying 
unsold in U.K.;

(b) if so, the approximate value 
thereof;

(c) whether this slump has adver
sely affected mica mining and trade; 
and

(d) the steps taken by Government 
for its disposal?

H ie  M inister o f Education and N atu
ra l Resources and Scientific Research 
(M aulana A *ad): (a) and (b). A state
ment giving information regarding 
stocks of mica lying unsold in U.K. is 
laid on the Table of the House. [See 
Appendix VIII, annexure No. 27.}

Separate figures regarding mica of 
Andhra State are not available.

(c) A statement showing the 
quantity and value of exports of mica 
from Jndia  during the years 1951, 1952 
and ,1953, is laid on the Table of the  ̂
House. [See Appendix VIII, annexure 
No. 27.J

It will be seen therefrom that the 
marketing position of block mica con
tinues to be fairly satisfactory, but the 
abnormal demand for splittings which 
was created between 1947 and 1951 by 
the U.S.A.’s stock piling has since dis
appeared. This should not be regard
ed as slump in mica trade.

(d) The matter is under considera- ■ 
tion in consultation with the U.K. Gov
ernment.

S e iz u r e  o f  O p iu m

♦1281. Sh ri U. M. T riv ed i; Will the 
Minister of Finance be pleased to 
state:

(a) whether it is a fact that very 
large quantity of opium was seized in 
Jaura in Madhya Bharat in June, 1954; 
and

(b) if so, the quantity thus seized?

The Deputy M inister o f Finance 
(Shri A. C. G uha): (a) and (b). There ' 
was no seizure of illicit opium in June 
11?54 but a quantity of 7 mds. and 36 
srs. of opium was seized in Jaura in 
July, 1954.

F l o o d  R e l ie f  M easu res

*1282. Th. Jugal K ish o re  Slnha: Will 
the Minister of Finan ce be pleased to 
state:

(a) whether the Central Govern- * 
ment have issued any directives to 
the Bihar Government for the pro
per utilisation of grants sanctioned for 
the flood relief measures; and

(b) whether any checks are exercis
ed by the Central Government in such 
cases?

The Deputy M inister o f Finance 
(Shri M. C. Shah): (a) No, Sir.




